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HIGH COURT FOR THE $TATE OF TELANGANA
AT HYDERABAD

(Special Origina! Jurisdiction)

IVIONDAY, THE SECOND DAY OF S.EPTEMBER
TWO THOUSAND AND TWENsI Y FOUR

:

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J SREENIVAS RAO

WP(PIL I NO: 269 ANo 291 0F 2017

[ 34181

...PETITIONER

WP(PIL) NO.26I OF 2017:

IN RE

AND

1.

2.

J,

4_

E

The State of Andhra Pradesh, represented by its Chief Secretary' Secretariat'

Velagapudi, Amaravathi, Guntur Diskict.
fhe 6tite of Telangana,, re[resented by its Chief Secretary' Secretariat'

Hvderabad.
it" S[i. 

"tnndhra 
Pradesh,, represented by its Principal Secretary' Home

(Prisons) Deoartment, Secretariat, Velagapudi' Amaravathl' uuntur ulslrlcl
t#;i;i6;iT;iliisr;r,, ;pAseniea nf iti secretary' Home (Prlsons)

DeDartment. Secrelariat, Hyderabad
ih5til;i;i 6!""J,Ji "i 

p"ii"",, co*tn"nt of Andhra Pradesh' Viiavawada'

Krishna District.
Tii; ii*.i;; cLneral of Police,, Government of Telangana, Hyderabad

in" oir"iiot cenerat of Prisons,, Government of Andhra Pradesh'

Viiavawada, Krishna District.
iii;'Dil;;; c";,uiir ot Ftitons, Government or.Telansana, Hvderabad '-
iii" Oli"ii"i,, ruationat Crime'CJcords Bureau. Ministry of Home Affairs, East

Block 7, R.K.Puram, New Delhi. 
...RES'.NDENTS

o
7

8
I

Petition under Article 226 of the constitution of lndia praying that for the

reasons stated in the letter dated I 8.09.2017 sent by the secretary, General of

SupremeCourtoflndiaasperthedirectionsoftheSupremeCourtinWP(Civil)

No.406 of 2013 passed on 15.09.2017, the Honble court may be pleased to issue

a Writ, Order or directions more particularly one in the nature of a Writ of

MandamusandtocallforrecordsandremarksfromtheRespondentsherein
relating to and in connection with the inhuman conditiohs prevailing in the prisons

of States of Andhra Pradesh and Telangana with a view to identifying the next of

kin of prisoners who have admittedly died an unnatural death as revealed by the



NCRB during the pr:riod between 2012 and 20'l 5 and even thereafter and award

suitable compensation, unless adequate compensation has already been awarded

and Consequently, the Honble Court may be pleased to issue necessary

directions/ orders directing the respondents to ensure in identifying the next of kin

of prisoners who have admittedly died an unnatural death as revealed by the

NCRB during the period between 2012 and 2015 and award suitable

compensation, if no1 awarded

Counsel for the Pel itioner: LETTER

Counsel for Resporrdent Nos. 1, 3, 5 and 7: SRI A RAGHURAM,
AGP FOR STATE OF ANDHRA PRADESH

Counsel for Resporrdent Nos. 2, 4, 6 & 8: SRI MOHD IMRAN KHAN,
ADDI] IONAL ADVOCATE GENERAL FOR STATE OF TELANGANA

WP(PlLl NO: 291 O= 2017

Between:

Dr. Murali Karnam, Legal Policy Researcher, Pl, Rathnanidhi Towers
Snehapuri Colony Road No 4, Nacharam Road, Hyderabrd U00019rrr,r,o"a^

AND
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State of Andh'a Pradesh, Rep by its Principal Secretary Home Department
Secretariate, Velagapudi
State of Telargana, Rep by its Principal Secretary Home Department
Secretariate l-lyderabad
Additional Dirr:ctor General of Prisons & Correctional Services, State of
Andhra Pradesh Velagapudi
Additional Director General of Prisons & Correctronal Services., State of
Telangana Hyderabad 

...RES'.NDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stak;d in the affidavit filed therewith, the High Court may be

pleased to issue a u rit, order or direction more particularly one in the nature of writ

of mandamus to de:laring the To issue a direction to respondents to identify the

next of kin of the 22 prisoners who have admittedly died an unnatural death as

revealed by the N(IRB during the period betwee n 2012 and 2015 in Andhra

Pradesh and Telanllana and even thereafter, and award suitable compensation,

as per the directior s of Honble Supreme Court in W P (C) No. 406/2013 etc,

delivered on 1Sth Se pt 2017



t.A. NO: { oF 2017(WP(P|L MP. NO: 560 OF 2017

Petition under Section 1 51 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition; the High Court may be pleased to direct

respondents to cause study conducted by independent researchers on the

availability of medical facilities in the prisons and ensure medical facilities with

standards of care to prevent the deaths in cuitody as directed by the Hon'ble

Supreme Court in the above order.

t.A. NO: 2 OF 2017 WP PIL MP. NO: 561 0F 2017

Petition under Section 151 CPC PraYing tha t in the circumstances stated in

lhe affidavit filed in support of the petition,. the High Court may be pleased to direct

respondents to clarify the distinction between categories of natural and unnatural

deaths in prisons of Telangana and Andhra Pradesh and the process through

whichsuchconclusionsarearrivedatintheabsenceofjudicialmagisterial
enquiriesmandatedunderlT6('1)AofCr'PCsince2006'asperthedirectionsof

Hon'ble Supreme Court in W P (C) No. 406/2013 etc dated 15th Sept 2017

t.A. NO: 30F 2017(WPlPIL)MP. NO: 562 OF 201 7)

Petition under Section 151 CPC PraYing tha t in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

respondentstoidentifythenextofkinofthe22prisonerswhohaveadmittedly

diedanunnaturaldeathaSrevealedbytheNCRBduringtheperiodbetween20.l2

and20l5andandawardsuitablecompensation,asperthedirectionsofHontle
Supreme Court in W.P. (C) No 406/2013 etc dated 15th Sept 2017

l.A. NO: 4 OF 2017(WP(Pl L)MP. NO: 563 OF 2017

Petition under Section 15'1 CPC Praying tha t in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

respondents to take steps to conduct judiiial magisterial enquiries into every death

intheprisonsthathappenedatleastfrom2012incompliancewithlT6(1)Aof
Cr.P.C since 2006

t.A. NO: 50F 2017(WP( PIL)MP. NO: 564 OF 2017

Petition under Section 1 51 CPC PraYing that in the circumstances stated in

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedtodirect

respondentstoidentifythenextofkinoftheprisonersWhohavedied'anunnatural

deaththeperiodbetween20l6and2OlT.'andawardSuitablecompensationasper

)



the directions of Hor'ble supreme court in w.P. (c) No. 406/2013 etc dated 1sth

Sept 2017

Counsel for the Petitioner: Dr, MURALI KARNAM (NOT PRESENT)
PARTY.IN.PERSON

The Court made tho following: COMMON ORDER

Counsel for Respottdent Nos. 1 & 3: SRI A RAGHURAM,
AGP FOR STATE OF ANDHRA PRADESH

Counsel for Resportdent Nos. 2 & 4: SRI MOHD IMRAN KHAN,
ADDII IONAL ADVOCATE GENERAL FOR STATE OF TELANGANA
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THEHO HE IE TI E ARADHE
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None for the petitioner in !7'P'@IL)'No'291 of

2017.

Mr. A.Raghuram, leamed Assistant Government

Pleader for the State of Andhra Pradesh appears for

respondents No.1, 3, 5 arrd7 in W'P'(PL)'No'269 of 201'7

and respondents No.1 and 3 in W'P'(PIL)'N o'291' of 201'7 '

AND

ST

f

Mr. Mohd. Imran Khan, Iearned Additional

AdvocateGeneralforthestateofTe|zlgalzappearsfor

respondents No.2 and 4

2 These Public Interest Litigations (PILs) pertatn to

pafrrent of compensation to the kin of the prisoners' who

have died an uflnatural death'

li.'.

COMMON ORDER: (Per the tJo{bh the Chief Jz:tue Akk Aradhe)
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.) Thjs court, after perusing thc counter_afftdar.it trled

'Ihe af oresaid submission is placed on record.

on behall'rf the respondenrs on 02.11.2017,had recordcd

that comlrcnsat.ion has bcen paid to relarives of the

pflsoner, u'ho has died an unnatural death

4. I-earrLed Additional Advocate General had sought

for time to seek instructions and to make a sral,ement

whether payment of compensation has been paid to the

relatives of the prisoner, who has died an unnatural cleath.

5 Todar', when the matter is called, leatned Additional

Advocate C.enerai, on instructions, submits that the State

of Telanga ra has already paid compensation t() the

rclatir.cs of the prisoner, who has died an unnatural dearh.

6
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7. In view of aforesaid submission, no further orders

are required to be passed i.n these VP€L, The same

are, accordingly, disposed of. No costs'

As a sequel, miscellaneous petitions, pending if any'

stand closed.
i
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HIGH COURT

DATED: 0210912024
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COMMON ORDER

WP(PIL),NO: 269 AND 291 OF 2017

DISPOSING oF WP(PlLls

WITHOUT COSTS
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